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Heard Shri MB.K.Rap, Advecate for "3"
applicant. When the matter was listed for =
hearing on simissien en 19,8,2004, sShri Ree

| L : / was Ccalled upor t® preduce g cepy of the
Csoy F o da =4 7/ Gewt. ervder vesting right on him to claim
; 7

X /D Fo é@%% reimbursenent of legal expemses after he was
T ?Sq“/a/ : ecquitted ef the charges By the Court eof

3 @A = czyvq/ ' special Judge, CBI, Bhubaneswar. Assurimg
Z . O‘//r/l) that he will preduce the relevamt Gevt.order

&\/ on the sumject, sShri Rao had sought for am
\W)"\ ad journmmat and accerdingly, the matter was

=

W 83 /57 y posted te this-day for simissien. Te-day

(P A while submitting the matter, Shri Rao algw

7\5 [7 /ﬁ"7 falled to produce a cepy ot the Gevt, erder
i : vesting & right on him te claim the relief

that be has sought im this 0.A. As the
lesarned ceunsel for the applicant has net
»een able to make eut a prima facie case
for his claim, we see ne merit in this 0.A.
which is accordingly dispoesed of. Hewever,
liwerty is granted to the applicant te
appreach the Tribunal with a fresh 0.A.
when he fulfills all the legal previsiens
as well as the Gevt, erder in suppert of
his claim. Ne cests.




